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(d) whether he proposes to cunsi-
der the question of fo¥ming a non-
official machinery for advising bis Min-
istry on this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment is aware of the clandestine sale
of pornographic publications in cer-
tain places in the country.

(b) Adequate provisions exist in
sections 292 and 298 of the Indian
Penal Code, Section 95 of the Code
of Criminal Procedure, 1078 and the
Prevention of Publication of Objec-
tionable Matter Act, 1976 to deal with
the sale of such publications. Such
publications have been seized and
prosecutions have also been launched
in specific cases, The recent Bill for
amending the Indian Penal Code as
reported by the Joint Committee con-
tains an additional provision for deal-
ing with grossly indecent publica-
tions and if this is approved by Par-
liament 1t may also help.

(c) Whether a particular publica-
tion is obsecene Or pot is assessed in
the first instance by the authority
competent to seize or order the selzure
of the publication under law.

(dy No such proposal is under con-
sideration of the Government,

Requirement of Power jn Assam

765. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
ENERGY be pleased to state:

(a) whether any survey has been
conducted or estimates made by his
Ministry as to the requirement of
power in Assam in and after 1980
when the SEB of Meghalaya will be
Iree to decide whether or not to sup-
ply power to Assam;

(b) projects taken up or likely to
be undertaken for generating power
in Agsam: and

(c) it not how he proposes to meat
the demands of industry that are on
the offing in the State?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF.
SIDDHESHWAR PRASAD). (a) The
Ninth Annual Power Survey has as-
sessed the power requirements ®f
Assam upto 1983-84.

(b) and (c). The Namrup thermal
extension (1 x 30 MW) ic in an ad-
vanced stage of execution and the
Bongaigaon thermal project envisag-
ing the installation of two units of €0
MW each has been sanctioned. The
completion of these projects would
help meet the power requirements of
the State in future,

Increase in Juvenile Crime in Delht

766. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether juvenile crime is in-
creasing at a galloping speed in Delhi;
and

(b) if so0, the causes thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H  MOHSIN): (a) and (b)
No Sir. 151 cases were registered in
1975 as against 183 in 1974.

—

12.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDUSTRIES (DEVE-
LOPMENT AND REGULATION) ACI, 1851

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI
T. A. PAI): I beg to lay on the Table
a copy of Notification No. 8.0, 141(E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
25th February, 1076, issued under
section 8 of the Industries (Develop-
men{ and Regulation) Act, 1851. [Plac-
ed in Library. See No. LT-10446/76.]

REviEw ANp ANNUAL REPORT oF NA-
TIONAL INDUSTRIAL DEVELOPMENT COR-
PORATION, Nxw DELHr son 107475

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
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£LIVIL. SUPPLIES (SHRI A C
GEORGE) I beg to lay on the Table
a copy each of the following papers
(Hindi and English vervions) under
syp-section (1) of section 619A of the
Companies Act, 1856 —

(1) Review by the Government on
the working ot the National Indusin-
al Developmnt Corporation Limited,
New Delhi, for the year 1974 75

(2) Annual Report of the National
Industrial Development Corporation
Limited, New Dellu for ihe year 1974-
“5 along with the Audiled Accounis
and the comments of the Comptroller
and Auditor General thereon
[(Placed m ILithrary Ses No LT-
10447/76 ]

REPORT OF CFNTRAL ELLCTROY.c5 ITD,
NEw DELm; FOrR THE PERIOD 26 6-74 TO
31375

THE MINISTER OF STATE IN
‘THE MINISTRY OF PLANNING
(SHRI I K GUJRAL) I beg
1o lay on the Table a copy of the Re
port (Hinds and Enghish versions) of
the Central Elecironis Limiled New
Delhi, for the period 26th Tune 1974
io 91st March 197,  alons with the
Audited Accountc ond the comments
of the Compiroller and Auditor Gene-
ral thereon under sub-section (1) of
section 619A of the Companies Ac!
1958 [Placed m Librarv  See No LT
10 448/76 1

NOTIFICATIONS UNDFR Arr INDIA
SFRVICES ACT 10>l

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLTAMENTARY AFTAIRS (SHRI
OM MEHTA) 1 beg to lay on the
Table a copy each of the following
Notifications (Hindr and Englhish ver-
sions) under sub section (2) of seciion
3 of the All India Services Act 1951 —

(1) The Indian Police Service (Fi-
xation of Cadre Strength) Sec.
ond Amendment Regulation
1076 published 1n Notification

MARCH 17, 1976
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No G § R "70(E) m Gazette
of India dated the 10th Feb-
ruary, 1876

(1) The Indian Police Service

(Pay) Second Amendment Ru-
les, 1976, pubhshed in Noth-
cation No G S R TI(E) mn
Gazette of India dated the
10th February, 1976

() The Indian Admumstrative

Service (Fixalion of Cadre
Strength) Fourth Amendment
Regulations, 1876, published in
Notification No G S R 72(E)
m Garette of India dated the
10uh February, 1976

(1v) The Indian Administrative

Service (Pay) Fifth Amend
ment Rules, 1976, published
in Notification No G S R 173
(E) 1n Gazette of India daled
the 10th February 1976

{v) The Indian Police Setvice (Fi-

xation of Cadre Strength ot
Uttar Pradesh) Rules 1976
published in WNotification No
G S R B88(E) in Gaxtie of
In(lia dated the 18(h Fo' rury
1976

(v1) The Indian Polue Servie

(Probation) Amen lm(ni  Hu-
es 1976 published in Nifica
tion No G S R 156 in Gaze tc
of India dated the 7th Febiu
ary, 1976

(vu) The Indian Forcsl Servi ¢

(P1oba*1on) Amcndrient R
1es, 1976 publishcd 1n No*ifica
tion No G S R 157 1n Gazet-
te of India dated the 7th Fe-
bruary, 197¢

(vin) The All India Services (Dea

ih cum-Retirement Benefils)
Seiond Amendment  Rales,
1976, published 1n Notfica-
tion No GS R 196 in Ga-
zefte of India dated the 14th
February, 1976

(ix) The Indian Police Service (Um-

foria) Amendment Rules 1976
published 1n Notification No
G S R 256 in Gazelle of
India dated the 28th February,
1976



